HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001
No. HHC/GAD/Advt./2010-I

Dated Shimla, the 26t May, 2018.

LAST DATE OF TENDER- 27.06.2018. -

Notice Inviting Tenders for Courier Service

Sealed tenders are invited, as per proforma enclosed
herewith, from reputed firms, companies or other Body
Corporate in the field of Courier services for awarding of contract
for Couriers Services for delivery of letters, notices/summons,
parcels etc. dispatched from High Court of H.P. and Subordinate

Courts to every nook and corner of the country and outside India.

Preference will be given to_the Courier having
features such as security, speed, tracking, specialized and
individualized services, committed delivery time and large
network throughout the country, including remote areas as well

as adequate arrangement for service outside India.
TERMS AND CONDITIONS

1. The tenderer shall be required to furnish details about his
present business, permanent address, complete networking in
the country and outside India, audited accounts for the past
three years, experience in the field of couriers services and list
of valued/important clients and litigation, if any, pending
before any of the Courts in H.P. in which it is a party, strictly as

per annexure “A.

2. Two separate sealed envelopes should be used for submitting
(i) tender (ii) earnest money, on each envelope super scribing
(a) Tender for Courier Services, and (b) Earnest Money for

Courier Services.

-

3. The tenders are required to quote their lowest competitive

rates for courier services to be provided throughout India and

outside India. Separate rates may be quoted for local delivery,






